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(3) Tt shall come into force at once.

2. Amendmeat section 4.—For section 4 of the Stage Carriages
Act, 1861, the following section shall be substituted, namely:—

“4, Charge for and duration of license.—(1) The State Government may

make rules prescribing the fee to be paid for every such license and
the period for which the license shall be issued:

Provided that the amount to be paid for a license for a period of twelve
months or less shall not exceed ten rupees and the rate of the fee
shall not exceed one rupee for every month of the period of the license:

Provided further that a fraction of a month shall be deemed to be a full
month for the purposes of calculating the amount of the fee.

(2) When a licensed stage carriage is transferred to a new proprietor

within the period of the license, the name of such new proprietor
shall, on application to that effect, be substituted in the license for
the name of the former proprietor without any further payment
for the remaining period of that license; and every person who
appears by the license to be the proprietor, shall be deemed to be
such proprietor for all the pruposes of this Act.

(3) Every rule made under this section shall be laid, as soon as may be

after it is made, before the Himachal Pradesh Legislative Assembly
while it is in session and if, before the expiry of the sessionin which
itis laid or the session immediately following, the House makes
any modification in the rule cr decides that the rules should not be
made, the rules shall thereafter have effect only in such modified
form or be of no effect, as the case may be, so, however, that any
such modification or annulment shall be without prejudice to the
validity of anything previously doné under that rule.”

3. Repeal and savings.—The Stage Carriages (Punjab Amendment),
Act, 1924 (3 of 1924), as in force in the arsas added to Himachal Pradesh
under section 5 of the Punjab Re-organisation Act, 1966 is hereby repealed,
but notwithstanding such repeal, anytking done or any action taken in exer-
cise ofany powers conferred by or under the said Act shall be deemed to have
been done or taken in exercise of the powers conferred by or under this Act.

THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT)

ACT, 1952
(ACT No. 4 of 1953)
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Amendment of section 4.
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11. Amendment of section 77.
12. New Schedule I-A.
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(Received the assent of the President of India on the 5th February, 1953,
and was published in Gaz. of India, Part ITI, Sec. 3, dated the 28th
February, 1953).

Amended, repealzd or otherwise affected by:—

(i) The Union Territories (Stamp and Court-Fees Laws) Act, 1961
(Central Act No. 33 of 1961) read with G.S.R. 518 (F. 4/4/63-UTL-
65) dated the 18th March, 1964 (published in Gaz. of India,
Extra., Part II, Sec. 3 (i), dated the 25th March, 1964) issued
under section 2 thereof.

(i) H.P. Act No. 16 of 1970, published in R.H.P. Extra., dated the
31st July, 1970, p. 613—636.

(iii) H.P. Ordinance 1976 Repleaced by H.P. Act No 37 of 1976 assent-
ed to by Governor, Himachal Pradesh on 4-10-19762 and
published in R.H.P. Extra., dated 6-10-1976, P. 1777 effective
w.e.f. 1-4-76.

(iv) H.P. Act No. 19 of 19782 assented to by the Governor on, 26-4-
1978 published in R.H.P. Extra., dated 29-4-1978 P. 405.

(v) H.P. Act No. 11 of 1991* assented to by the Governor, Himachal

Pradesh on 23-4-1991 published in R.H.P. Extra., dated 24-4-1991
P. 853-854.

(vi) H.P. Act!No. 9 of 19925 assented to by the Governor, Himacha'.
Pradesh on 5-5-1992 published in R.H.P. Extra., dated 5-5-1992, P
1927-1928.

-An Acttoprovide for the amendment of the Indian Stamp Act, 1899 (IT 0f1899)
in its application to the Himachal Pradesh.

It is hereby enacted as follows:—

1. Short title, extent and commencement.—(1) This Act may be called
the Indian Stamp (Himachal Pradesh Amendment) Act, 1952.

For 4S;2tament of Objects and Reasons, See R.H.P. Extra., dated 31st May, 1969,
P. @023,

For Statement of Objects and Reasons See R.H.P. Extra., dated 30-8-1976, p. 1593.

For Statement of Objectsand Reasons see R.H.P. Extra., dated 8-4-1978, p. 334.

Passed In Hindi by The Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Reasons see R.H.P. Extra.,dated 21-3-1991, p. 452—454,

Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Reasons see R.H.P. Extra., dated 28-3-1992, p. 1671 and 1675.
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(2) Itextendst to the whole of the Himachal Pradesh.

(3) Ttshall come into force on such date? as the State Government may
by notification in the Gazette of India, appoint in this behalf.

2. Amendment of section 2.—In clause (10) of section 2 of the Indian
Stamp Act, 1899, hereinafter referred to as the said Act, for the colon shall
be substituted a comma, followed by the words “or by Schedule I-A as the
case may be”.

3. Amendment of section 3.—In section 3 of the said Act—
(1) After clause (c), the following proviso shall be inserted, namely:—

“Provided that, notwithstanding anything contained in clauses (a), (b)
or (c) of this section or in Schedule I, and subject to the exemp-
tions contained in Schedule T -A, the following instruments shall be
chargeable with duty of the amount indicated in Schedule I-A, as
the proper duty therstor, respectively, that is to say :—

(aa) every instrument mentioned in Schedule I -A as chargeable with
duty under that Schedule - which, not having been previously
executed by any person is executed in the Himachal Pradesh
on or after the date of commencement of this Act;

(bb) every instrument mentioned in Schedule I-A as chargeable with
duty under that Schedule, which, not having been previously
executed by any person, is executed out of Himachal Pradesh,
on or after the date of commencement of this Act and relates to
any property situated, or to any matter or thing done or
to be done in the Himachal Pradesh, and is received in the
Himachal Pradesh”.

(2) Between the word “Provided” and the words “that no duty” the
word “also * shall be inserted.

4. Amendment of section 4.—In sub-section (1) of section 4 of the said
Act—

(@) for the word and figure ““Schedule I’ the word, figure and letter
“Schedule I-A’’ shall be substituted, and

(b) for the words “one rupee”, the words “two rupees” shall be
substituted.

5. Amendment of section 6.—In section 6 of the said Act— -

¢)) After the word and figure ““Schedule I the words, figure and letter
“or Schedule I-A” shall be inserted.

——

1. The Act extended to Bilaspur by H.P. Act No, 14 of 1954 and enforced there w.e.f.
1-3.1955 by Not, No. R. 1-12/55, dated the 12th February, 1955, published in R.H.P.
dated the 19th February, 1955. The Act extended to the areas added to H.P. u/s §
of the Punjab Re-organisation Act, 1966, by H.P. Act No. 16 of 1970.

2. The Act enforced w.e.f. Ist April, 1953 by Now.No, R. !-31/52, dated the 9th March,
1953, published in Gaz. of {ndia, part III, Sec. 3, dated the 14th March, 1953,
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(2) . Inthe proviso, lor the words “one rupee’ the words “two rupees’’
shall be substituted and after the words “*has been pald” the follow-
mg shall be added, namely :

“unless it falls within the provisions of section 6-A",

6. Addition of a new section 6-A.—After section 6 of the said  Act,
the following new section shall be inserted :—

“6-A. Payment of Hzmachal Pradesh stamp duty on copies, counter~parts
or duphcares when that duty has not been paid on the principal or
original instrument.—(1) Notwithstanding anything contained in
secticns 4 or 6 orin any other law, unless it is proved that the duty
chargeable under the Indian Stamp (Himachal Pradesh Amend-
ment) Act, 1952 has been paid:—

(a) on the principal or original instrument as the case may be:; oy

(b) inaccordance with the provisions of this section, the duty charge-
able on an instrument of sale, mortagage or seitlement other
than a principal instrument or on a counterpart, duplicate or
copy ol any instrument shall, if the principal or original
instrument would, when received in Himachal Pradesh, have
been chargeable, under the Indian Stamp (Himachal Pradesh
Amendment) Act, 1952, with a higher rate of duty with
which the principal or original instrument would have been
chargeable under section 19-A,

{2) Notwithstanding anything couatained in section 35 or in any other
law, no instrument, counterpart, duplicate or copy chargeable with
duty under this section shall be received in evidence as properly
stamped unless the duty chargeabie under this section has been
paid thereon:

Provided that a court before which any such instrument, counterpart,
duplicate or copy is produced, shall permit the duty chargeable

under this section, to be paid thercon and shall then receive it in
evidence.”

7. Addition of a new section 19-A.~-After section 19 of the said  Act
the following new section shall be inserted, namely i—

“19-A.  Payment of duty on certain instruments liable to increased duty
in Himachal Pradesk under clause (bb) of section 3.—Where any
instrument has become chargeable in any part of India and there-
after becomes chargeable with higher rate of duty in the Himachal
Pradesh-under clause (bb) of the first proviso to section 3 as amend-

ecgi by the Indian ‘St’imp (Himachal Pradesh Amendment) Act,
1952—

(z) notwithstanding anything contained in the said proviso, the
amount of duty chargeable on such instrument shall be the
amount chargeable on it under Schedule 1-A less the amount
of duty, if any already paid on it in India,
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(ii) in-addition to the stamps, if any, already affixed thereto, such
instrument shall-be stamped with the stamps necessary for the
payment of the amount of duty chargeable on it under clause (i)
inthe same manner and at the same time and by the same person
as though such instrument were an instrument received in India

for the fitst time at the time when it became chargeable with
the higher duty.”

8. Amendment of .section 23-A.—In sub-section (1) of section 23-A
~of the said Act, for the word and figure ‘Schedule-I”” the word, figure and
letter ““Schedule I-A” shall be substituted.

9. Amendment of section.24.—In the proviso to section 24, of the said
Act, for the full stop shall be substituted a comma followed by the words “or
Schedule I -A, as the case may be”.

10. Amendment of section 32.—In section 32 of the said Act—

(1) in clause (a) of the poviso, after the words ““any instrument’” the
words “‘other than an instrument chargeable with a duty under
clause (bb) of the first proviso to section 3 as .amended by the
Indian Stamp (Himachal Pradesh Amendment) Act, 1952 shall
be inserted.

(2) theword “or”at the end of clause (b) of the proviso shall be
omitted,

(3) after clause(c) of the provisotheword ‘or” shall beinserted, and
the following new clause shall be added:—

“(d) any instrument chargeable with duty under clause (bb) of the
first proviso to section 3 as amended by the Indian Stamp
(Himachal Pradesh Amendment) Act, 1952, and brouhgt to
him after the expiration of three months from the date on
which itis first received in Himahcal Pradesh.”

11. Amendment of section 77.—At the begining of section 77 of the
said Act the following words shall be inserted, namely :—

“Except for the provisions as to copies contained in section 6-A”.

12. New Schedule I-A.—After Schedule to the said Act the following
shall be inserted, namely :—

ScuepuLe I-A
STAMP DUTY ON CERTAIN INSTRUMENTS

Note.—The articles in Schedule I-A are numbered so as to correspond
with similar articles in Schedule 1.

Descriptioﬁ of Instrument 7 Proper Sztamp Duty
|
1. Acknowledgement of a debt exceeding Twenty-five paise.

tweaty rupees in amount or value,
written or signed by, or onbehalf of,a




339

1

debtor in order to supply evidence of
such debt, in any book (other than a
banker’s pass book) or on a separate
piece of paper when such book or
paper is left in the creditor’s poss-
ession:

Provided that such acknowledgement does
not contain any promise to pay the
debt orany stipulation to pay interest
or to deliver any goods or other pro-
perty.

2. ADMINISTRATION. Bonp, including a

bond given under section 6 of the .

Government Savings Bank Act, 1873,
or section 291, 375 and 376 of the
Indian Succession Act, 1925:—

{a) where the amount does not exceed
Rs.1,000;
(b) in any other case

3. AvpoprTioN DEED, that isto say, any
instrument (other than a Will), re-
cording an adoption, or conferring
or purporting to confer an authority
to adopt.

ADVOCATE—See entry as an Advocate
(No. 30).

4. AFFIDAVIT including an affirmation
or declaration in the case of persons
by law allowed to affirm or declarc
instead of swearing.

Exemptions

Affidavit or declaration in writing when
made—

(a) as a condition of enrolment under the
Army Act, 1950; or Air Force Act,
1950,

(b) for the immediate purpose of being
filed or used in any court or before
the officer of any Court; or

(¢) for the sole purpose of enabling any
person to receive any pension or
charitable allowance.

5. AGREEMENT OR MEMORANDUM OF AN
AGREEMENT,—
(a) if relating to the sale of a bill of ex-
change;

The same duty as a Bond
(No. 15) for such-amount.
Fifteen rupees.

Thirty-seven rupees, fifty paise.

Three rupees.

Forty paise.




340

1 2

{b) if rdatm&, to the sale of a Govern- Subject ta maximum of
ment Security or share in an incor- twenty-two rupees and fifty
porated company or other body cor-  paise, twenty-five paise for
porate; every Rs.10,000 or part

thereof of thc value of the

security or share,

{¢) if not otherwise provided for. Two rupees, twenty-five paise.

’

Exempiions

Agreement or memorandum of agreee
ment-—

{a) for or relating to the sale of goods or
merchandise exclusively, not being
4 Note for Memorandum charge-
able under No. 43;

($) made in the ferm of teaders to the
Central Government for or relating
to any loan.,

AGREEMENT To LEASE—See Lease (Mo,
35).

Agreement relating to Deposit of
Title-~Deeds, Pawn or Pledge, that
is to say, any instrument evidencing
an agreement relating to-—

(1) the deposit of title--deeds, or instru- .
ments constituting or being evidence
of the title to any property what-
ever (other than a marketable
security) or

(2) the pawn or pledge of movable pro-
perty, where such deposit, pawn or
pledge has been made by way of
)ucuntyi sr the repayment of money
advanced or to be advanced by way
of loan ot an existing or future
debt—

{a) if such loan or debt is repayable on
demand or more than three months
from the date of the instrument
evidencing the agreement—-

({) when the a mount of foan or debt Sixty paise.
does not exceed Rs. 200.

{if) when it exceeds Rs. 200, but One rupee, twenty paise,
does not exceed Rs. 400.

when it exceeds Rs. 400, but does One rupee, sixty-five paise,

not ex;ceed Rs. 600
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1

2

when it exceeds Rs. 600, but does
not exceed Rs. 800.

when it exceeds Rs. 800, but does
not exceed Rs.1,000.

when it exceeds Rs. 1,000, but does
not exceed Rs.l, 200.

when it exceeds Rs. 1,200, but does
not exceed Rs.1,600.

when it exceeds Rs. 1,600, but does
not exceed Rs. 2,500,

when it exceeds Rs. 2,500, but does
not exceed Rs. 5,000.

when it exceeds Rs. 5,000, but does
not exceed Rs. 7,500.

when it exceeds Rs. 7,300, but does
not exceed Rs. 10,000.

when it exceeds Rs. 10,000, but does
not exceed Rs. 15,000.

when it excecds Rs. 15,000 but does
not exceed Rs. 20,000,

when it exceeds Rs. 20,000, but does
not exceed Rs. 25,000,

not exceed Rs. 30,000,

or part thereof in excess of

Rs. 30,000.

(b) if such loan or debt is repayable
not more than three months from
the date of such instrument.

Exemption

Instrument of pawn or pledge of goods if
unattested.

movable or immovable, where
by any writing not being a Will.

8.
otherwise than under an order of the
Court in the course of a suit—

(a) where the amount does not exceed
Rs. 1,000;

(h) in any other case

7. APPOINTMENT IN EXECUTION OF POWER
whether of Trustees of property,
made

APPRAISEMENT OF VALUATION made

One rupee, ninety-five paise. »
Two rupees, seventy paise.
Three rupees, thirty paise.
Four rupees, twenty paise.
Six rupees, thirty, paise.

Twelve rupees, seventy five
paise.

Eighteen rupees, seventy-five
paise.

Twenty-four rupees, forty-five
paise.

Thirty-seven rupees, ninety-five
paise.

Forty-nine rupees, nenety-five
paise.

Sixty-one rupees, ninety-five
paise.

when it exceeds Rs. 25,000, but does Seventy-six rupees, five paise.

and for every additional Rs.10,000 Twanty-four rupees, forty-five

paise.

Half the duty payable on a
foan or debt under clause (@)
(i) or clause (a) (ii) for the
amount secured.

Thirty-seven rupees, fifty

paise.

The same duty as a Bottomry
Bond (No. 16) for such
amount.

Fifteen rupees.
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Exemptions

(a) Appraisement or valuation made for
the information of one party only, and
not being in any manner obligatory
between parties either by agreement
or operation of law.

(b) Appraisement of crops for the pur-
pose of ascertaining the amount to
be given to a landlord as rent.

9. APPRENTICESHIP DgEED, including
every writing relating to the service
or tution of any apprentice, clerk or
servant placed with any master to
learn any profession, trade or emp-
loyment, not being articles of clerk-
ship (No.11).

Exemption

Instrument of apprenticeship executed by
a Magistrate under the Apprentices
Act, 1850 or by which a person is
apprenticed by or at the charge of,
any public charity.

10. ARTICLES OF AsSSOCIATION OF A COMPANY—

(«) when the authorised capital of the Sixty rupees.
company does not exceed one lac;

() in other cases Oae huadred and twenty
rupees.
Exemption

Articles of any Association not formed for
profit and registered under section 25
of the Companies Act, 1856.

See also Memorandum of Association of
a Company (No. 39).

11. ARTICLE OF CLERK-SHIP As in Schedule I.
ASSIGNMENT See Conveyance (No. 23),
Transfer (No. 62), and Transfer of
Lease (No.63;, as the case may be,

ATTORNEY—See entry as an Attorney

(No.30); and Power of Attorney (No.
48).

AUTHORITY TO ADOPT—See Adoption
_Deed (No. 3).




1

12. AWARD, that is to say, any decision in
writing by an arbitrator or umpire,
not being an award directing a parti-
tion, on a reference made otherwise
than by an order of the Court in the
course of a suit—

(¢) where the amount or value of the
property to which the award relates
as set forth in such award, does not
exceed Rs.1,000;

(b) if it exceeds Rs 1,000, but does not
exceed Rs.5,000;
and for every additional Rs.1,000 or
part thereof in excees of Rs.5,000.

13. BiLL OF EXCHANGE

14. BILL OF LADING (including a through
bill of lading).

15. BonD as defined by section 2 (5), not

being a Debenture (No. 27), and not

bzing otherwise provided for by this

Act or by the Court-fees Act, 1870—

where the amount or value secured
does not exceed Rs. 10;

where it exceeds Rs. 10 and does not
exceed Rs. 50;

where it exceeds Rs. 50 and does not
exceed Rs. 100;

where it exceeds Rs. 100 and does not
exceed Rs. 200;

where it-exceeds Rs.200 and does not
exceed Rs. 300;

where it exceeds Rs. 300 and does not
exceed Rs. 400;

where it exceeds Rs. 400 and does not
exceed Rs. 500;

where it exceeds Rs. 500 and does not
exceed Rs. 600;

where it exceeds Rs. 600 and does not
exceed Rs. 700;

where it exceeds Rs.700 and does not
exceed Rs. 800;

where it exceeds Rs. 800 and does not
exceed Rs. 900;

where it exceeds Rs. 900 and does not
exceed Rs. 1,000;

and for every Rs. 500 or part thereof
in excess of Rs. 1,000;

The same duty as a Bond
(No.15) for such amount.

Fifteen rupees.

One rupee, fifteen paise subject
to a maximum of one hudred
and twelve rupees, fifty paise

As in Schedule I.
As in Schedule 1.

Thirty paise.
Sixty paise.
One rupee, fifteen paise.
Two rupees, twenty-five paise.
Three rupees, forty paise.
Four rupees, fifty paise.
Five rupees, sixty-five paise.
Nine rupees.
Ten rupees, fifty paise.-
Twelve rupees.
Thirteen rupees, fifty paise.
Fifteen rupees.

Seven rupees, fifty paise.
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. .

See Administration Bond (No. 2), Bot-

tomory Bond (No. 16), Customs Bond
(No.26,) Indemnity Bond (No. 34),
Respondentia Bond (No. 56), Security
Bond (No. 57).

Exemption

Bond when executed by any person for the

16.

purpose of guaranteeing that the local
income derived from private subscrip-
tion to a charitable dispensary or
hospital or to any other object of public
utility, shall not be less than a specified
sum per mensem.

BoTToMORY BOND, that is to say, any
instrument whereby the master of a
sea-going ship borrows money on a
security of the ship to enable him to
preserve the ship or prosecute her
voyage—

where the amount or value secured

does not exceed Rs. 10;

where it exceeds Rs. 10 and does not
exceed Rs. 50;

where it exceeds Rs. 50 and does not
exceed Rs. 100;

where it exceeds Rs. 100 and does not
exceed Rs.200;

where it exceeds Rs. 200 and does not
exceed Rs. 300;

where it exceeds Rs. 300 and does not
exceed Rs. 400;

where it exceeds Rs. 400 and does not
exceed Rs. 500;

where it exceeds Rs. 500 and does not
¢xceed Rs. 600;

where it exceeds Rs. 600 and does not
exceed Rs. 700;

where it exceeds Rs. 700 and does not
exceed Rs. 800;

where it exceeds Rs. 800 and does not
exceed Rs. 900;

where it exceeds Rs. 900 and does not
exceed Rs. 1,000;

and for every Rs. 500 or part thereof
in excess of Rs. 1,000. ¢

Thirty paise.

Sixty paise.

One rupee, fifteen paise.
Two rupees,twenty-five paise.
Three rupees, forty paise.
Four rupees, fifty paise.

Five rupees, sixty-five paise.
Six rupees, seventy-five paise.
Seven rupees, ninety paise.
Nine rupees.

Ten rupees, fifteen paise.

Eleven rupees, twenty-five

paise. 7
Five rupees, sixty-five paise.
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17. CANCELLATION—Instrument of (in- Fifteen rupees,
cluding any instrument by which any
instrument previously executed is
cancelled) if attested and not other-
wise provided for.

Se

Q

also Release (No. 55), Revocation of
Settlement (No. 58-B), Surrender of
Lease (No. 61), Revocation of Trust
(No. 64-B).

18. CERTIFICATE OF SALE (in respect of The same duty as a Convey-
each property putup asa separate ance (No. 23)fora considera-
lot and sold) granted to the purcha- tionequal to the amount of
ser of any property sold by public the purchase monsy only.
auction by a Civil or Revenue Court, '
or Collector or other Revenue O fficer.

19. CERTIFICATE OR OTHER DOCUMENT Forty paisa,

evidencing the right or title of the
holder thereof, or any other person,
either to any shares, scrip orstock in
or of any incorporated company or
other *body corporate, or to become
proprietor of shares, scrip or stock in
or of any such company or body.

20. CHARTER PARTY, that is to say, any Three rupzes.
instrument (except an agreement for
the hire of a tug steamer), whereby a
vessel or some specified principal
part thereof is let for the specified
purposes of the Charterer, whether
it includes a penalty clause or not.

22, CoMPOSITION DEED, thatistosay,any Thirty rupees.
instrument executed by a debtor
whereby he conveys his property for
the benefit of his creditors, or where-
by payment of a composition or divi-
dend on their debts is secured to the
creditors, or whereby provision s
made for the continuance of the
debtor’s business under the super-
vision of inspectors or under letters
of licence, for the benefit of his
creditors.
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1

2 ' 3

'[23. Conveyance as defined by Where conveyance Other conveyances

section 2 (10) not being a amounts to sale of

Transfer charged or exem-
pted under No. 62.

immovable property

(@) ®)

where the value or amount of
the consideration equal to
the market value of the pro-
perty or consideration, if
any as set forth therein does
not exceed Rs. 50;

where it exceeds Rs. 50,but
does not exced Rs. 100;
where it exceeds Rs. 100, but
does not exceed Rs. 209;
where it exceeds Rs. 200, but
does not exceed Rs.300;

where it exceeds Rs.300, but
does not exceed Rs.400.

where it exceeds Rs.400,but
does notexceed Rs.500;
where it exceads Rs.500, but
does not exceeds Rs. 600.
where it exceeds Rs.600, but
does not exceed Rs.700;
where it exceeds Rs700,but
does not exceed Rs.800;
where it exceeds Rs.800, but
does not exceed Rs.900;
where it exceeds Rs.900, but
does not exceed Rs.1,000.

for every Rs. 500 or part
thereof in  excess of
Rs. 1,000.

Exemption :

Assignment of copyright under the Copyright

Act, 1957 section 18.
COPARTNERSHIP—DEED See Fartnership (No. 46)

‘Ninety-six rupees

Six rupees One rupee and fifty

paise.

Twelve rupees Three rapees.

Twenty Four rup:es Six rupees.
Thirty-six rupees  Nine rupees.
Forty-eight rupees  Twelve rupees.
Sixty rupees. Fifteen rupees.
Seventy-two rupees Eighteen rupees .
Eighty-four rupees Twenty-one rupees.
Twenty-four rupees.
One hundred and Twenty-seven rupees.
eight rupees

One hundred and  Thirty rupees.
twenty rupees

Sixty rupees Fifteen rupees.

~

24. CopY or EXTRACT certifi ed to be true
copy or extract, by or by ord er of any

S k) ) e ) ] et —ont] o] el ] ] ) o et

1.

—

Entrc 23 Subs vide Act No. 37 of 1976 again subs. vide Act No. 11 of 1991,
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public officer and not chargeable
under the law for the time being in
force relating to Court-fees—

(i) if the orginal was not chargeable One rupee, fifteen paise.
with duty or if the duty with
which it was chargeable does not
exceed two rupees.

(ii) in any other case not falling within = Three rupees.
the provisions of section 6-A.

Exemptions

(a) Copy of any paper which a public
oflicer is expressly required by law
to make or furnish for record in
any public office or for any public
purpose.

(b) Copy of, or extract from, any register
relating to births, baptisms, namings,
dedications, marriages, divorces,
deaths or burials.

25. COUNTERPART OR DOUPLICATF of any
instrument chargeable with duty and
in respect of which the proper duty
has been paid—
(a) if the duty with which the original One rupee, fifteen paise.
instrument is chargeable does not
exceed two rupees;

(b) in any other case not falling within Three rupees.
the provisions of section 6-A.

Exemption

Counterpart of any lease granted to a
cultivator, when such lease is exemp-
ted from duty.
\
26. CustomS-BoNDs—
(a) where the amount does not exceed The same duty as a Bond
Rs:1,000; (No. 15) for such amount.
(b) in any other case. . Fifteen rupees.

27. DEBeENTURE (whether a mortgage
debenture or not), being a marke-
table security transferable—
() by endorsement or by a separate  As in Schedule I.
instrument of transfer;
{hY by delivery As in Schedule 1.
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Explanation.—The term “Debenture’” in-
cludes anvinterest coupons attached
thereto, but the amount of such
coupons shall not be included in
estimating the. duty.

Exemption

A debenture issued by an incorporated
company or other body corporate in
terms of a registered mortgage-deed,
duly stamped in respect of the full
amount of debentures to be issued
thereunder, whereby the company or
body borrowing makes over, in whole
orin part, their property to trustees for
the benefit of the debenture-holders;
provided that the debentures so issued
are expressed to be issued in terms of
the said mortgage-deed.
See also Bond (No.15) and sections § and
35.Declaration of any Trust--See
Trust (No, 64},
28. DELIVERY ORDER IN RESPECT oF Twenty Five paise.
Goons, DerosiT OF TITLE-DEEDS-—
See Agreement relating to Deposit
of Title-Deeds, Pawn or Pledge
(No. 6). .
Dissolution  of Partnership —-See
Partnership (No. 46).
20, Divorer, Instraument of-—that is to  Thirty rupees.
say, any instrument by which any .
parson effects the dissolution of his

marriage.
Dower, Instrnment of--See Settlement
(No. 58).

DUPLICATE-Se2e Courterpart {No. 25).
30. ENTRY A5 AN ADVOCATE, VAKIL OR
ATTORNEY ON THE ROLL OF THE
Hicas CoOURT--
(@) inthecase of an Advocate or Vakil;  Seven hundred and fifty rupees.

(b} in the case of an Attorney. Seven hundred and fifty rupees.
FExemption

Entry of an Advocate, Vakil or Attorney
on the roll of the High Court, when he
has previously been enrolled in any
other High Court.
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31. EXCHANGE oF PROPERTY, Instrument
of—
EXTRACT---See Copy (No. 24).

32. FURTHER CHARGR, Instrument of,

that is to say, any instrument impos-

ing a further charge on mortgaged
property— :

(a) When the original mortgage is one
of the description referred to in
clause (a) of Article No. 40, that is,
with possession;

(6) when such mortgage is one of the
description referred to in clause (b)
of Article No. 40 (that is, without
possession)-—

(i) if at the time of execution of the

instrument of further charge posses-

sion of the property is given or
agreed to be given under such
instrument;

(#i) if possession is not so given

33. Y[Grrr—Instrument of, not being a

Settlement (No. 58), or Will or Trans-
fer (No. 62).

Hiring Agreement or Agreement for
Service. -

34. INDEmMNITY BonD

The same duty as a Convey-
ance (No.23) as levied by
this Act for consideration
equal to the value of the
property of greatest value
as set forth in such
instrument,

The same duty as a mortgage-
deed with possession [N0.40
()] for the amount equal to
the amount of the further
charge secured by such
instrument.

The same duty as a mortgage
deed with possession [No. 40
(@)} for the amount equal to
total amount of the charge
(including the original mort-
gage and any further charge
already made) less the duty
already paid on such original
mortgage and further charge.
The same duty as a Bond
(No. 15) for the amount of the
further charge secured by
such instrument.

The same duty as a convey-
ance amounting to sale (No.
23) as levied by this Act
for a consideration equal to
the market value of the pro-
perty or consideration, if
any, as set forth in the instru-
ment, whichever is higher.

See Agreement (No. 5).]
The same duty as a Security

Bond (No. 57) for the same
amount.

1. ltem Mo, 31 sabs. vide Act No. 37 of 1975 azaia vide Act No. 11 of 1991,
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INSPECTORSHIP-DEED—See Composition-
deed (No. 22).

35. LEeAsrk, including an under-lease or
sub-lease and any agreement to let or
sub-let—-

(a) where by such lease the rent is
fixed and no premium is paid or
delivered—

(i) where the lease purports to be for
a term of less than one year;

(if) where thelease purportsto befora The same duty as

term of not less than one year, but
not more than five years;

(iii) where the lease purports to be for a
term exceeding five years and not
exceeding ten years;

(iv) where the lease purports to be for a
term exceeding 10 years, but not
exceeding 20 years;

(v) where the lease purports to be for a
term exceeding 20 years, but not
exceeding 30 years;

(vi) where the lease purports to be for a
term exceeding 30 years, but not
exceeding 100 years;

(vii) where the lease purports to be fora
term exceeding 100 years or in
perpetuity;

The same duty as a Bond (No.
15) for the whole amount
payable or deliverable under
such lease.

a Bond
(No. 15) for the amount or
value of the average annual
rent reserved.

The same duty as a Conveya-
nce (No. 23) as levied by
this Act, for a consideration
equal to the amount or val-
ue of the average annual
-rent reserved.

The same duty as a Convey-

ance (No. 23) as levied by
this Act, for a consideration
equal to twice the amount or
value of the average annual
rent reserved.

The same duty as a Convey-
ance (No.23) as levied by
this Act, for a consideration
equal to three times the
amount or value of the aver-
age annual rent reserved.

The same duty as a Convey-
ance (No. 23)as levied by
this Act, for a consideration
equal to four times the
amount or value of the aver-
age annual rent reserved.

The same duty as a Convey-
ance (No. 23) as levied by this
Act, for a consideration
equal in the case of a lease
granted solely for agricultural
purposes to 1/10th and in
any other case to 1/6th of

the whole amount of rents
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(viii) where the lease does not purport to
be for any definite term;

(b) where the lease is granted for a fine
or premium or for money advan-
ced and where no rent is reserved;

(¢) where the lease is granted for a fine
or premium or for money advanced,
in addition to rent reserved.

Exemption

Lease, executed in the case of a cultivator
and for the purposes of cultivation
(including a lease of trees for the
production of food or drink) without
the payment or delivery of any fine
or premium, when a definite term is
expressed and such term does not
exceed one year, or when the
average annual rent reserved does
not exceed one hundred rupees.

In this exemption a lease for the pur-
poses of cultivation shall include a
lease of lands for cultivation to-
gether with a homestead or tank.

which would be paid or
delivered in respect of the first
fifty years of lease.

The same duty as a Convey-
ance (No. 23) as levied by
this Act, for a consideration
equal to three times the
amount or value of the
average annual rent which
‘would be paid or elivered
for the first ten years if the
lease continued so long.

The same duty as a Convey-
ance (No. 23) as levied by this
Act, for a consideration equal
to the amount or value of
such fine or premium or
advance as set forth in the
lease.

The same duty as a Convey-
ance (No. 23) as levied by
this Act, for a consideration
equal to the amount or value
of such fine or premium
or advance as set forth in
the lease, in -addition to
the duty which would have
been payable on such lease,
if no fine or premium or
advance has been paid or
delivered:

Provided that, in any case
when an agreement to lease is
stamped with the advalorem
stamp required for a lease
and a lease in pursuance of
such agreement is subsequent-
ly executed, the duty on such
lease shall not exceed one
rupee and fifty paise.
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Explanation.—When a lessee undertakes
to pay any recurring charge, such as
Government revenue, the land-lord’s
share of cesses, or the owner’s share
of municipal rates or taxes, which is
by law recoverable from the lessor,
the amount so agreed to be paid by
the lessee shall be deemed to be part
of the rent.

36. EETTER OF ALLOTMENT OF SHARES  Thirty paise.
37. LerterR ofF CREDIT As in Schedule-I

LETTER OF GUARANTEE—See Agreement
(No. 3).

38. LETTER Of LICENCE that is to say, any Thirty rupees.
agreement between a debtor and his
creditors that the latter shall, for a
specified time, suspend their claims
and allow the debtor to carry on
business at his own discretion,

39. MEMORANDUM OF ASSOCIATION OF
COMPANY—

(a) if accompanied by articles of Sixty rupees.
association under sections 26, 27
and 28 of the Companies Act, 1956;

(b) if notsoaccompanied One hundred and fifty rupees.
Exemption

Memorandum of any association not
formed for profit and registered under
section 25 of the Companies Act, 1956.

40. MORTGAGE-DEED not being an agree-
ment relating to Deposit of Title-
deeds, Pawn or Pledge (No. 6), Bot-
tomory Bond (No.16), Mortgage of a
Crop (No. 41), Respondentia Bond ,
(No. 56), or Security Bond (No. 57),—

(@) When possession of the property ~ The same duty as a convey-
or any part of the property compris-  ance amounting to sale (No.
ed in such deed is given by the mort- 23) as levied by this Act for

gagor or agreed to be given. a consideration equal to
the market value of the pro-

perty or consideration, if
" 1. Item No. 40 (a) subs. vide Act No. 37 of 1976 again subs vide Act No. 11 of 1991.




(b) when possession is not given or
agreed to be given as aforesaid;

Explanation.~—A mortgagor who gives to
the mortgagee a Power of Attorney to
collect rents or-a lease of the property
mortgaged or part thereof is deemed
to give possession within the 1*16.3an11LG
of this article;

(¢) when a collateral or aukil_iary or
additional or substituted security,

- any, as set forth ‘in theinstru-

ment; whichever is higher: |

The same duty as a Bond (No.
15) of the amount secured
by such deed.

or by way of further assurance for.

the above-mentioned purposes
where the principal or primary
security is duly stamped--.

for every sum secured not cxceedmw
Rs. 1,000;

and for every Rs.1,000 or part thereof
secured in excess of Rs. 1,000.

Exemptions

(1) Instruments, executed by persons tak-
ing advances under the Land Im-
provement Loans Act, 1883, or the
Agriculiurists  Loans Act 1884, or
by their sareties as security for the
repayment of such advances.

One rtupes, fifteen paise.

One rupee, fifteen paise.

41. -MORTGAGE OF A Crop, including any

instrument -evidencing an agreement
-to-secure the -repayment of a loan
made upon any mortgage of a crop,
whether the crop is or is not in exis-
tence at the time of the mortgage-—

{a) when the loan ivsyrepayable not more
: than three months from the date
of the instrument—

for evcry sum securea not exceeding
Rs. 200; :

and for every R‘s 20\) or part thereol
secured in excess of Rs. 2(}()‘ :

Fifteen paise.

~ Fifteen paise.
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__ (b) when theloan is repayable more than
three months, but not more than
eighteen months, from the date of
the instrument—

for every sum secured not exceeding Thirty paise.
Rs. 100;

and for every Rs. 100 or part thereof Thirty paise.
secured in excess of Rs.100.

42. NOTARIAL ACT,—that is to say, any Four rupees, fifty paise.

instrument, endorsement, note, attesta-

tion certificate or entry, not being a

Protest (No. 50), made or signed bya

Notary Public in the execution of the

duties of his office, or by any other

person lawfully acting as a Notary

Public.

See also Protest of Bill or Note (No. 50).

43. NoOTE OR MEMORANDUM, sent by a
Broker or Agent to Principal
intimating the purchase or sale on
account of such Principal—
(a) of any goods exceeding in value Forty paise.
twenty rupees.

(b) of any stock or marketable secu- Subject to a maximum of

rity exceeding in value twenty rupees. thirty rupees, thirty paise,
for every Rs.10,000 or part

thereof of the value of the
stock or security.

44. NoTE OF PROTEST BY THE MASTER OF Seventy-five paise.
A SHIP.

1145, PARTITION, INstrument of—as defined: The same duty asa Bond
by section 2 (15). (No.15) for the amount of the
value of the separated share or

shares of the property.

N. B—The largest share re-
maining after the pro-
perty is partitioned (or,
if there are two or more
shares: of equal value
and not smaller than
any of the other shares,
then one of such equal
shares) shall be deemed

1. 45 Subs. vide Act No. 9 of 1992,
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to be that from which
the other shares are
separated:

provided always that—

(a) when an instrument of
partition containing an
agreement to divide pro-
perty in severally is execut-
ed and a partition is effect-
ed in pursuance of such
agreement, the duty
chargeable upon the instru-
ment effecting such a
partition shall be reduced
by the amountof duty paid
in respect of the first
instrument but shall not
be less than five rupees;

() where land is held on
_ Revenue Settlement for a
period—

(/) not exceeding forty
years and paying full
assessment, the value for
the purpose of stamp
duty shall be calculated
at not more than ten
times of annual revenue,
and

(ii) exceeding forty years
and paying full assess-
ment the value for the
purpose of stamp duty
shall be calculated at
not more than twenty
times the annual revenue;
and

(¢) where a final order for
effecting a partition
passed by any Revenue
Authority or any Civil
Court or an award by an
arbitrator. directing a
partition, is  stamped
with the stamp required
for an instrument of
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46, PARTNERSHIP—

A~ Instrument of-—

(a) where the capital of the partuership
’ does not exceed Rs. 500;

(h) in any other case

B-~Dissolution of—

PawN OR PLEDGE—See Agreement rela-
ting to Deposit of Title-deed, Pawn or
Pledge (Mo. 6).

47. PoLICY OF INSURANCE

48, POWER OF ATTORNEY [as defined by
section 2 (21}, not being a  Proxy
(No. 52,

{a) when executed for the sole purpose
of procuring the registration of one
ot more document in relation to a
single transaction or for ad mitting
execution of one or more such
documents;

(6) when required ia suits or procesds
ings under Presidency Small Cause
Courts Act, 1882;

{cy when  authotising one persen or
more to actin a single transaciion
other thanthe case mentioned in
clause (a);

(d) when authorising not more than five
persons to act jointly and severally
in more than one transaction or
generally;

(¢} when authorising more than five
but not more than ten persons te act
jointly and severally in more than
one traasaction or generally;

(f) when given for consideration and
authorising the attoraey to sell any
immovable property;

partition; and an instrus
ment of partition, in
pursuance of such order
or award is subsequently
exccuted, the duty on
such  instrument shall
not exceed five rupees]

Thres rupees, seventy-five
paise.
Twenty-two rupees, fifty paise.

Fifteen rupees.

As in Schedule 1.

One rupee, fifty paise.

One rupee, fifty paise.

Three rupees

Fifteen rupees.

Thirty rupees,

The same duty as a Conve-
yance (No. 23) aslevied by
this Act for the amount of
consideration.
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; :

“(2) in any other case

Three rupees for each person
authorised.

N.B.—The term “registration”

Explanation —For the purpose of this
article more than one person when belong-
ing to the same firm shall be deemed to be
one person.

49, PROMISSORY NOTE

50. PrOTEST OF BILL OrR NoTE, that is to
say, any declaration in writing made
by a Notary Public or other person,
lawfully acting as such, attesting the
dishonour of a bill of exchange or
promissory note.

51. PrROTEST BY THE MASTER OR A SHIP
52.
53.

54,

Proxy
RECEIPT

RECONVEYANCE OF MORTGAGED PRO-
PERTY-—

(@) if the consideration for which the
property was mortgaged does not
exceed Rs. 1,000;

(b) in any other case—

(i) if the reconveyance relates to im-
movable property situate within a
Municipality, Cantonment Board,
Small Town or Notified Area ;

(i) in other cases

55. RELEASE, that is to say, any instrument
(not being such a release as is provi-
ded for by section 23-A) whereby a
person renounces a claim upon an-
other person or against any specified
property—

(a) if the amount or value of the claim
does not exceed Rs. 1,000;

includes every operation,
incidental to registration
under the Indian Re-
gistration Act, 1908.

As in Schedule 1.

Three rupees.

As in Schedule 1.
As in Schedule I.
As in Schedule I.

The same duty as a Convey-
ance (No. 23) as levied by
this Act, for the amount of
such  consideration as set
forth in the reconveyance.

Forty-five rupees.

Thirty rupees.

The same duty as a Bond
(No. 15) for such amount or
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value as set forth in the Re-
lease.

(b) in any other case Fifteen rupees.

56. RESPONDENTIA BOND, that is to say, The same duty as Bottomry
any instrument securing a loan on Bond (No. 16) for the amount
the cargo laden or to be laden on of the loan secured.
board a ship and making repayment
contingent on the arrival of the cargo
at the port of destination.

REVOCATION OF ANY TRUST SETTLE-
MENT—See Settlement (No. 58) Trust
(No. 64).

57. SECURITY-BOND OR MORTGAGE DEED,
executed by way of security for the
due execution of an office, or to ac-
count for money or other property
received by virtue thereof, or executed
by a surety to secure the due per-
formance of a contract or the due
discharge of a liability—

(@) when the amount secured does not The same duty as Bond

exceed Rs. 1,000; (No. 15) for the amount
secured.
(b) in any other case Fifteen rupees.
Exemptions

Bond or other instrument when executed—

(¢) by any person for the purpose of
guaranteeing that the local income
derived from private subscriptions
to a charitable dispensary or hospi-
tal or any other object of public
utility, shall not be less than a
specified sum per mensem;

(b) by persons taking advances under
the Land Improvement Loans Act,
1883, or the Agriculturist’s Loans
Act, 1884, or by their sureties, as
security for the repayment of such
advances;

(¢) by officers of Government or their
sureties to secure the due execution
of an office, or the due accounting
for money or other property

received by virtue thereof.
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58. SETTLEMENT—

A—Instrument of (includinga deed of The same duty as a

dower).

Exemption
Deed of dower executed on the occasion
of a marriage between Muhammadans.

B—Revocation of—
See also Trust (No. 64).

59. SHARE WARRANTS to bearer issued
under the Companies Act, 1956.

Exemptions

Share warrant when issued by a company
in pursuance of the Companies Act,
1956, section 114, to have effect only
upon payment, as composition for that

duty, to the Collector of stamp
revenue of—

. (a) one-and-a-half percentum of the
whole subscribed capital of the
company; or

(b) if any company which has paid the
said duty or composition in full,
subsequently issuesan addition to
its subscribed capital—one-and-a-
half percentum of the additional
capital so issued.

60. SHIPPING ORDER

61. SURRENDER OF LEASE—
(a) when the duty with which the lease
is chargeable does not exceed ten
. rupees;
(b) in any other case

Bond
(No.15) for a sum equal to
the amount or value of the
property settled as  set
forth in such settlement.

The same duty as a Bond
(No.15) for a sum equal to
the amount or value of the
property concerned as set
forth in the instrument of
revocation but not exceeding
thirty rupees.

One-and a half times the duty
payable on a mortgage-deed
with possession [No. 40(a)]
for the amount equal to the

nominal amount of the
shares specified in  the
warrant.

Fifteen paise.

The duty with which such
lease -is. chargeable,

Fifteen rupees.
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Exemption

Surrender of lease, when such 1ease is
exmpted from duty.

62. TRANSFER (whether with or without
consideration)-—

(a) of shares in an incorporated com- As in Schedule I.
pany or other body corporate; -

(b) of debentures, being marketable One-half of the duty payable
securities. whether the debenture is on a debenture (No. 27) fora
liable to duty or not, except deben-  consideration equal to the
tures provided for by section 8; face amount of the debenture.

(¢) of any interest secured by a bond, One-half of the duty with which
mortgage-deed or policy of insu- such bond, mortgage-deed or
rance; policy of insurance is charge-

able subject to a maximum
of seventy-five rupees.

(d) of any property under the Adminis- Twenty-two rupees, fifty paise.
trator-General’s Act, 1913, section -
25;

(e) of any trust-property without consi- Eleven rupees, twenty-five
deration from one trustee to another paise orsuch smaller amount
trustee, or from a trustee to a bene- . as may be chargeable under
ficiary. clauses (a) to (¢) of this

article.
Exemptions

Transfers by endorsement—

(a) of a bill of exchange, cheque or pro-
missory note;

(b) of a bill of lading, delivery order, war-
rant for goods, or other mercantile
document of title to goods;

(¢) of a policy of insurance;

(d) of securities of the Central Govern- -
ment, See also section 8.

63. TRANSFER OF LEASE by way of assign- The same duty as a Convey-

ment, and not by way of under lease. ance (No. 23) as levied by
this Act, for a consideration
equal to the amount of the
consideration  for the
transfer.

Exemption
Transfer of any lease exempt from duty.

64. TRUST—

A—Declaration of —of, or concerning any  The same duty as a Bond
property when made by any writing (No.-15) fora sum equal to
not being a Will. the amount or value of the
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property concerned, as set
forth in the instrument, but
not ¢xceeding  forty-five
rupees.

B—-Revocation of—of, or concerning any The same duty as a Bond
property when made by any instru-  (No.l14) for a sum equal to
ment other than a Wiil. the amount or value of the

property concerned, as set
forth in the instrument,
but not exceeding thirty
rupees.

See also Settlement (No. 58) Valuation.
See Appraisement (No. 8) Vakil-—See
entry as Vakil (No. 30).

65. WARRANT FOR GooDs, that to say, One rupee, fifteen paise.
any instrument evidencing the title
of any person therein named, or his
assigns, or the holder thereof, to the
property in any goods lying in or
upon any dock, warehouse or wharf,
such instrument being signed or
-certified by or on behalf of the person
in whose custody such goods may
be:

X X XX XX X X]

AUTHORITATIVE ENGLISH TEXT

THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT)
ACT, 1988

{ Act No. 7 of 1988)
ARRANGEMENT OF SECTIONS
Sections:

1. Short title.
2. Amendment of section 27.
3. Insertion of section 47-A.

‘[Recziv d the assont of the President of India on the 31si March, 1989
and publish~d in Hindi in R.H.P. Extra., dat.d 6-4-1989, P. 557-558 and in
English in R.H.P. Extra., dated 25-4-1989, P. ‘1014-1015].

1. Proviso added vide Act No. 19 of 1978 and deleted vide Act No. 11 of 1991.

2. Passed’in Hindi by the H.P. Vidhan Sabha. For Statement of Qbjects and Reasons
see R.H. P. Extra., dated 10-1-89, pages 51 and 54.
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property concerned, as set
forth in the instrument, but
not ¢xceeding  forty-five
rupees.

B—-Revocation of—of, or concerning any The same duty as a Bond
property when made by any instru-  (No.l14) for a sum equal to
ment other than a Wiil. the amount or value of the

property concerned, as set
forth in the instrument,
but not exceeding thirty
rupees.

See also Settlement (No. 58) Valuation.
See Appraisement (No. 8) Vakil-—See
entry as Vakil (No. 30).

65. WARRANT FOR GooDs, that to say, One rupee, fifteen paise.
any instrument evidencing the title
of any person therein named, or his
assigns, or the holder thereof, to the
property in any goods lying in or
upon any dock, warehouse or wharf,
such instrument being signed or
-certified by or on behalf of the person
in whose custody such goods may
be:

X X XX XX X X]

AUTHORITATIVE ENGLISH TEXT

THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT)
ACT, 1988

{ Act No. 7 of 1988)
ARRANGEMENT OF SECTIONS
Sections:

1. Short title.
2. Amendment of section 27.
3. Insertion of section 47-A.

‘[Recziv d the assont of the President of India on the 31si March, 1989
and publish~d in Hindi in R.H.P. Extra., dat.d 6-4-1989, P. 557-558 and in
English in R.H.P. Extra., dated 25-4-1989, P. ‘1014-1015].

1. Proviso added vide Act No. 19 of 1978 and deleted vide Act No. 11 of 1991.

2. Passed’in Hindi by the H.P. Vidhan Sabha. For Statement of Qbjects and Reasons
see R.H. P. Extra., dated 10-1-89, pages 51 and 54.
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An Aci further to amend the Indian Stamp Act, 1899 (Central Act No. I
of 1899) in its application to the State of Himachal Pradesh.

Be it enacted by the Legislative Assembly of Himachal Pradesh in the
Thirty-ninth Year of the Republic of India, as follows:—

1. Short title.—This Act may be called the Indian Stamp (Himachal
Pradesh Amendment) Act, 1988.

2. Amengment of section 27.—For the words and brackets ““The
consideration (if any)” occurring in section 27 of the Indian Stamp Act,
1899 (2 of 1899) (hereinafter called as the principal Act), the words and signs
“The consideration, if any, the market value of the property” shall be
substituted.

3. Imsertion of section 47-A.—After section 47 of the principal Act,
the following new section shall be added, namely :—

“47-A. Instruments under-valued, how to be dealt with.—(1) If the
Registering Officer, appointed under the Registration Act, 1908
(16 of 1908) while registering any instrument relating to the
transfer of any property, has reason to believe that the market
value of the property or the consideration, as the case may
be, has not been truely set forth in the instrument, he may,
after registering such instrument, refer the same to the Collector
for determination of the market value or consideration, as the
case may be, and the proper duty payable thereon.

(?) On receipt of reference under sub-section (1), the Collector
shall, after giving the parties a reasonable opportunity of being
heard and after holding an enquiry in such manner, as may be
prescribed by rules, made under this Act, determine the market
value or consideration and the duty, as aforesaid, and the
deficient amount of duty, it any, shall be payable by the person
liable to pay the duty.

(3) The Collector may, suo moto or on receipt of reference from the
Inspector General of Registration or the Registrar of a District,
in whose jurisdiction the property, or any portion thereof,
which is the subject-matter of the instrument, is situated,
appointed under the Registration Act, 1908 (16 of 1908)
shall, within three years from the date of registration of any
instrument, not already referred to him under sub-section (1),
call for and examine the instrument for the purpose of
satisfying himself as to the correctness of its market value or
consideration, as the case may be, and the duty payable thereon
and if, after such examination, he has reason to believe that
the market value or consideration has not been truely set
forth in the instrument, he may determine the market value
or consideration and the duty, as aforesaid, in accordance with
procedure provided for in sub-section (2), and the deficient
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amount of duty, if any, shall be payable by the person liable
to pay the duty:

Provided that nothing in this sub-sectionshall apply to any in-
strument registered before the date of the commencement of the
Indian Stamp (Himachal Pradesh Amendment) Act, 1988.

(4) Where for any reason the original document called for by the
Collector under sub-section (3) is not produced or cannot be
produced, the Collector may, after recording the reasons for
its non-production, call for a certified copy of the entries of the
document from the registering officer concerned and exercise
the powers conferred on him under sub-section (3).

(5) Any person, aggrieved by an order of the Collector, under sub-
. section (2) or sub-section (3), may, within thirty days from the
date of the order, prefer an appeal before the District Judge
and all such appeals shall be heard and disposed off in such
manner as may be prescribed by rules made under this Act.

(6) For the purpose of this section “market value” of any property
shall be estimated to be the price which, in the opinion of the
Collector or the appellate authority, as the case may be, such
property would have fetched, if sold in the open market on the
date of execution of the instrument relating to the transfer of
such property.” :

NOTIFICATIONS AND RULES
UNDER
THE INDIAN STAMP ACT, 1899
APPOINTMENTS AND DELEGATIONS
REVENUE DEPARTMENT
NOTIFICATIONS
Shimla-2, the 29th April, 1976

No.7-7/66-Rev.A.—In exercise of the powers conferred upon him under
clause (b) of sub-section (9) of section 2 of the Indian Stamp Act, 1899 (IT of
1899) and all other powers enabling him in this behalf the Governor, Himachal
Pradesh, is pleased to appoint Sub-Divisional Officer (Civil) Shimla, as
‘Collector’ under the Indian Stamp Act, 1899, (II of 1899), who shall function
as such in the absence of the District Collector from the district headquarters.

(R.H.P dated 8-5-1976, p 531)

U

REMISSION OF STAMP DUTY
Shimla-4, the 11th April, 1957

No. 101-28%/56.—In exercise of the powers conferred by clause (a) of
sub-section (1) of section 9 of the Indian Stamp Act, 1899 (II of 1899) as
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AUTHORITATIVE ENGLISH TAX
OF THE INDJAN STAMP (HIMACHAL PRADETH AMENDMENT)
ACT, 1991 '
(Act. Ne. 11 0f-1991)
ARRANGEMENT "OF SECTIONS

Sections §

1. Shorttitieand extent.
2.: Amendment of Schedule 1-A.

(Reecived the assent of the Governor, Himachal Pradesh, onthe 23rd April,
1991 and was published in Hindi in R.H.P. Extra:, dated 24-4-1991,:pages
851-52 and inEnglish in R. H. P, Extra;; dated 24-4-1991, .page 853-854).

A -dct farther 0 amend the Indian Starnp Act, 1899 (At No. IF of 1899)
w i1s application to the State of Himachat Pradesh.

Be it enacted by the Legislative Assembly of Himachal Pradesh in.the
Forty-second vear of the Republic of India ag follows :—

1. Short title and extent.—(1) This Act may. be.called the Iadian
Stamp (Himachal Pradesh Amendment) Act, 1991,

(2) Ttextends to the whole of Himacha! Pradesh.,

2. Amendment of Schedule I-A.—In Schedule I-A annexed to the
Indian Stamp Act, 1899, (2 of 1899) in its application to the State of
Himachal Pradesh —

(a) for Articles 23 and 33 and clause (@) of Article 40, thefo»l!owiné
Articles 23, 33 aad clause (@) of Article 40 shall be substituted,

-namely :—
‘*Description of instrument Proper stamp duty

23. ‘Conveyince as«lefincd by Where conveyance Other conveyances
-ssection 2(10) not- being a  -amounts to sale of

Transfer.charged or axem- _immovable property

pted under No. 62,

(@ . (B)
 r——— e et e e — -
1 2
where the value or amount of Six ripees - One rupeeand fifty

" the consideration equal to paise

the market valuc of thegro-

. perty or.consideration, if any,
as set forth therein does not
excecd Rs. 50 ;

— e —ma, —_ S

1. Passed in Bindi by the Himachal Pradesh Vidhun Sabha, For Statement of
Objects apd Reasons sce R, H. Extra., dated 2]-3-1991, P. 452 and 454.



where it exceeds Rs, 50, but
does not exceed Rs. 10D ;

where it excseds Rs. 100,
but dogs oot excesd
Rs. 200 -

where it exceeds Rs. 200, but
does pot excead R<, 300 ;

where it exceeds Re. 300, but
does not exceed Rs. 400 ;

where it exceeds Rs 400, but

dots oot exceed Rs. 500 ;.

where it exceeds Rs. 500, but
does not exceed Rs, 600,

where it ggeceds Rs. 600, but
does not excead Rs. 700;
where it exceeds Rs 700, but
does not exceed Rs. 800 ¢
wherc it excecds Rs, 800, but
dons not exceed Rs. 900 ;
where it excecds Rs, 900, but
doesnotexceed Rs, 1,000 ;
for every Rs. 500 or part

thereof in excessof Rs. 1,000,
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Twelve rupees

Twenty-four rupecs

‘Thirty-six cupees

Forty-cight rupees

Sixty nipees.

Seventy-two rupecs
Eighty-four rupees
Nincty-six rupecs

Onehundred and
cight riupees

One hundred and
twenty tupees
Sixty rupees

Threerupees.

Six rupecs.

Mine r\:}z{‘ees
Twelve rupees
Fifteen rupees.
Eightesn rupecs.
Twenty-one rupecs,

Twenty-four rupees

Twenty-seven
ripees.
Thirty supees.

‘Fifteen riipses

Exemption :

e

Assignaatof copyright uuder the Copyright Act, 1957, section 18,
Co-Parinership— Dezed

33. Ger—Instrument of, not
baing a Sattlement (No. 58), or-
Willor Transfer {No 62),

See Partnership (No. 46)

The same duly as a conveyance amo-
unting to sals (No.23) aslevied by thig
Act for a consideration cqual to the
market value of the property or con-
sideration, if any, as set forth in the
instrumeat, whichever is higher,

Hiring Agreemont or agreement for

See Agreemant (No, 3).
Service, ’

The same duty as a conveyancs amo-
unting to sate {(No. 23) as levied by
this Act for a consideration equalte
the market value of the property or
consideration, if any, as set forth in
the instrument ; whichever s hig-
) her; and ’ ) .

() Thsz existing proviso occuring atthe end shall be deleted.

4. (@) When possession of the
property ov any patt of the
property comprised in such
deed 15 given by the mortgagor
or agreed to be given.
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. AUTHORITATIVE ENGLISH TEXT

THE INDIAN STAMP (HIMACHAL PRADESH AMEND—
MENT) ACT, 1992

{Act No. 9 of 1992
ARRANGEMENT OF SECTIONS
Sections:

1. Short title
2. Amendment of Schedu‘.eIA

[Received the assent of the Governor, Himachal Pradesh'on the 2nd
May, 1992 and was publiched in Hindi and English in R.H.P, Extra.,
dated 5th May, 1992 at pages 1925t0 1926 and 192?t0 1928)

An Act further to amend the Indian Stamp Act, 1859 (ACt No. 2 of
© 1899 jn its application to the State of Himachal Pradesh.

Bt it epacted by the Leg:slatwc Assembly of Hlmachal Pradesh in thc
Forty-thitrd Year of the Republic of Indian as follows :—

1. Short ritle—This Act may be callled the Indian Stamp. (Hlmaclnl
Pradesh Amendment ) Act, 1992,

2. Amendment of Schedule 1-A. —In Schedule I-A annexed to the Indian
Stamp - Act, 1899, {2 of -1899)-in its. application to the State of Himachal
Pradesh, for Article 45, the following shall be substituted, namely:--

Y45, PARTITION, Instrument The same duly as Bond (No 15)
- -.0f; as defined by section 2(15). for the amount of the value of the
.. 'separated share .or shares of the
property.
. L « .k _N.B--The largest share remaining
T after . the property is -partitioncd
(or, if there are two -or more
shares of equal value and not
o5 .. -emaller than any of. the other
. - shares,. then ome of such . equal :
shares) shall be deemed to be that
from ‘which the other shar::s arc
Separated. N
Provided always that—-

¢ (a) whenan mstmment of pam- g
_ tion containing an agreg- - P
ment to divide propertyin
severalty is executed and

. 1z- Passed in Hindi by the H'm:lchal Pradesh, Vidhan Sabh:. For Siaterhent of
Dlgg;;cts and Rzasonssee R. H. P, Extra., dated -28-3-1992 pagcs 1571 and
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a parlition is effected in puc-
suance of such agreement
the duty chargeable upon
the instrument affecting such
a partition shall be redu-
ced by the amount of duty
paid in respect of first
instrument but shall not be
less than five rupees; .
(¢ where land is held on
Revenue Settlement for a
period-— .
(f) not exceeding forty years
. and paying full assess-
ment, the value for the
purpose of siamp duty
shall be calculated 'at
not more than ten times
of annual revenue; and
(u) cxceeding forty years and
. paying full assessment,
the value for the purpose
of stamp duty shall be
calculated at not more
- - - than twenty times the
annbal revenue: zad
() where a final order for
.affectinga partition passed
_ by any Revenue Authority
-or any Civil Court or an
award by an a.rbitrator,
directing a partition, is
o . . stamped with the stamp
L S .- required for an instrument -
of partition, and an instru-
ment of partition, in pur-
suance of such order. or
award is  subsequently
. ¢xecuted, the duty on such
insirument shall not exceed
five rupees”.

. RULES
UnDER .
_ THE INDIAN STAMP ACT, 1899.
THE HIMACHAL PRADESH STAMP (PREVENTION OF
UNDERVALUATION OF.INSTRUMENTS) RULES,. 1992
ARRANGEMENT OF RULES
. _Rulcc o _ . o

..8hart title
2 Definitions.
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-3, "Procedure on teceipt of reference or where the Collector pro-
poses 1o take action syo-mofn under section 47-A.

4. Principles -for:determination of market value,

5. .Order defermining the market value.

6, Appearance ‘through Advocate or authorised agent.

7. 'Appeals.

8. “Procedure . for the ,disposal of appeais.
0. ‘Hearlr_lg ‘of -appeal.

‘10, .Order -in appeal.

" 11. Return of records to Collector

412, FiRides -of procedure

“13. Manner:of service of notice and orders to the parties.

FORMS-] to 11X

[Prcb!fskcd inHindi ;'n'R H P. Extra,; da!ed 20-7-1992, p. 2613 to "6]9]

'{REVENUE DEPARTMENT
. NOTIFICATION
Shimia-2, the 26th June, 1992

Do 4Rey, 1:2(Stamp)E/87-Vel-1.—In exercise of the powers conferred by
seciion’75-0f the!Indian-Stamp Act, 1899 (Act No. IF of 1899), read with
section'47zA, -as inseried by ' the Indian Stamp (Himachal Pradesh Amend-
ment) ‘Act; 1988 (Act 'No-7 of 1989), the Governor, Himachal Pradesh,
hereby makes 'the following: rules, namely :—

i1y “Short 'titie—These rules may be called the Himchal Pradesh
Stamip '(Prevcntiomof 'Undervaluation of Instruments) Rules, 1992,

‘2. - Definitions. ~—(I) -In ‘these, rules, unless the context otherwise
Tequires,— '

- ola) '“Act"ﬁmeans the Tndian Stamp Act, 1899 (Act No. IT of 1899)
. s rapplicable rtorthe State of Himachal Pradesh;

(b) “‘Authorised agent” means—
() a person holding power-of-attorncy authorising him to act
on behalf of his pringipal; or
(i an agent empowered: by written. authority under the hand
of his principal; :
{¢) *“*Form™ meansa. form. appendedto,thcse,.rules
(@) “Government” means the Government of ‘Himachal Pradesh;
(€) “Registering : Officer’ "vmeansthe-Registering - Officer: appomtcd
undx,rrthe Repistration: Act, 11988 (No.:XVLof 1908);and
(f) ‘‘section” means 2 sccl:on of the Act

(2) All other wmds and expressions, usyd, but not defined, in -these
rulcs shall have ihe same meanings as are assigned to them mtlu:—Act
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Eligibility of Securities :

10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under section
24 of the Banking Regulation Act, 1949. The stocks will qualify for the ready forward facility.

By order and in the name of the Governor of Himachal Pradesh,

Sd/-

(DR. ABHISHEK JAIN, 1AS),

Secretary (Finance ),

to the Government of Himachal Pradesh.

fafer favmT

RBrer—2, 7 fewwR, 2023

T TA0TAONRO—S10(6)—19 / 2023—oT.——fRATI U & IoAUTel < MRA & AfJe
D AT 200 B AU Ua WAA BT UANT PR 8Y ARG W (BT gawr HeieE)
faerr, 2023 (2023 FT1 fORRIEG WG 17) B faid 06—12—2023 BT AT B f&ar & qem
T 348 B WUS (3) b A, fI8¥d & IS U6 DI ISUH, BAMES U H UBIRIT B
& forg wfdrpd &= feam 2| ord: SWiad fadgs &1 a¥ 2023 & M dw@iie 15 & w9
ST YT 16 Aied Ioyd (§—Toie) fRArae uaer | Ui fhar S = |

TSI EINT,

ARG PHIX ofifdled,

afea (faf) |

2023 &7 JRATH H&IH 15
ARG T (RATEe U<e |ee) S, 2023

RTA BT A

2023 &1 AR =6 15

ARG e (RATaa Ueer e Sifef=aH, 2023

(AR ITRIUTE HRIed §RT ARG 6 AR, 2023 Pl JATerHIa)
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fRATaIe UQE 5T B AAT AR AR T ST, 1899 (1899 T MfAIfm dwdia 2)
BT R HeMed a_e & forg ifefeae |

VR TRSY & digaRd 99 # fRAme g fue @ g1 f=falRed o § g8
rfarfma 8-

1. df& M9 ARRE F1 dlEa am AR e (FErEd e |ee)
arfarfem, 2023 21

2. IIHH 1—-F B GUA——RATA TS I DI AT AN R T R,
1899 I AT 1—b H,—

(@) IS 3 H, "Th Al TUY @[ & ©H W "TH TR TUY" & G S
(@) orgesT 4 ¥, ‘TH U TR B W W Y IUY AR L S,

(1) 3IITBT 5 H, "UAN JUY” V@I B W W TH A BUY” ] G Sl

(&) oreeE 23 H—

(i) AR & IOIR I IT HA Hod DI IBH BT AR B olY 4.00 Uferd qem
I ARl & oy 6.00 TR W], 3Pl IR g & WM R 3R A
T qFH B FHRT & IR oI a1 Ufdwel Ied, i W1 a1fde 81 &1 Aftensil
& feTg 4.00 Ufrera dom =T Afdadl & foflg Uad oRg $uy d@ 6.00 Ufrerd
IR FUIRYM, oI g ¥UYY AT YA oRg JUY § 3(F doR oI AT
gfcihel RpH @I FHRI, S W1 3ffde 81, & oy 8.00 Ufderd” wres, 3 AR fors
RY ST

(i) <1 vUY @& fwedq d& Quiifehd vl & gearq ‘" fog & @[ ) 7 g
RGN ST 3R IFS U FlelRad URd STI-A1Ud fhar SITgam, siefid—

"R, I fama faoe @& IR0 @ ARG 9 TH 99 & WIdR g8l hal
IR famar, A fderm, eT IR g A1 UNGA 69 Jdar faod
(foeral) @1 IpA Afed, FuRAfd, RN g $UT I7 TaT g $U¢ 9 NS
Bl, & IVREIHROT & oY JATde &R & I Gdar Al Aafed G qmal 9 8
gferera e Yo FAIRT fhar SR |

(§) o weT 31 & WM W, FfeiRad @1 STgm, Jfefia—
FraRT &1 (@reE—uem) faere;
(@) aa G ATl (T & gao ¥ srasitia) iR i &k uell & A,

=IAqH Il BT IR SUHTH UH BOIR ¥UY & e fAffg @1 18 ¥Rkl @&
R g @1 0.05 Uferd;
(@) U Afdqal, S Yad-Aae T8 8§ B e

][ATH Al TUY SR IMUHTH [P TR IUY & e, A & 18 wwRy &
TR e &1 0.05 UMRI; 3R e8] 23 & AR FHR & Soaak e H A

TR & FFaR Hed DI geThR uTa 99 |7
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(a) L’ﬂﬂrﬁa 33 ﬁ,—

(i) w9 & IOIR o &1 “Afearsi @ fofw 4.00 Ufoerd e s afedal & fog
6.00 UG ¥Teg, 3 AR &g & WM W "I o ddb & TRy & ol
IR BT Afearsil & foly 4.00 TR dor o= JAfddl & foy mam dg 3uy
TH 6.00 Ul iR JRerfd, ol oRg $UT IT YaNI ofRg $U¢ o 31fdad
IR Hed @ FA%d 9HRT & forg 8.00 ufoera” wreg, ofw iR fag w3 g,
3R

(i) orfeee 33 & 3 H Fr=IfaIRIT IRegd I SR, 37diq—

R A T [Iog & IR0 @ IRIE 9 U@ a¥ & IR 81 &l IR
e & fdom @ ok o Yaar fderkg (faordl) @1 &9 af2d,
TR, =l oI TUY I1 U9 aRg JUU A 3% B, q8I Uerar iR
JITETAT, 3TAG A © Al Yddx Al Afed A Al # 8.00 Ul iy
Yo gHTRA fhar SRRm:

IR I8 3R b 9 AT & WA & folg, I Hael afaddl (T@ g gao
A auIa) 3R Uit 8k e @& ALy =AqH U B9 $UY AR AfHTH <4
BOIR JUY & eI ARG FURT & dI6R oI BT 0.05 Uferd yaTRd fbam
ST |75

(®) argeve 35 ¥ "5.00 UiI¥d” 3ih AR e SIEi—STel I A & & W W, 6.00 Ffererd
3 3R 2T W S

(ST) TTeBT 40 H—

i) Tvs (@) H—

(@) "FERT & 9OIR oI A1 URThel IHH &1 4.00 Tfcrerd afzemell & fou &k o
Ffaal & forg 6.00 Ufrera 3wl sl iR ol & WM R IR g 3T
qd & AR & IR Jod a1 Ufawd IHH, ST A1 SR &1, &1 Afeersi &
o0 4.00 Uferera T o1 fadal & oy wa ™ &g BUY T 6.00 Ul 3iR
TR I &g $UY AT U9 ol ¥UT ¥ 3Mf¥d IR Jod |w Rl A
gfdthel YHH BT FEI, Sl 9 Seaar 81 @ ol 8.00 Ufererd” wes 3 R e
NCASIIGIE

(@) &9 ¥UY & fhead da YUlifdd” el & Uedn] s " |I" & ©F R 7 o
RGN ST 3R IS U FTeiRad IRdd TR fhar SITgem, Jefia—

"R IE TP 99 & HIaR, I8! dghdhdl AR FYHIR 996 [doig e IeiR
I A7 gfovd Ye¥ dar fae (faeral) &1 a4 dafea JarRerfd, o/l o
BUT AT I Rg BUT & 3P 8, B INDRSIDHRUT & Iy 3fdes &xd &, ol
QTR Al Afed, T A § 8.00 YR WU Yo GAIRT fHAT ST,
3R

(i) Ts (@) #H "<FIH Th Al JUY IR ANHTH Th FOIR BT & feged= qelm
e <9 BT & Mdead dd Yulifda” W&l & A fhar S,
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(37) T 48 & WU (@), (@) 3R (M) ¥, "Th A BT, "Th A AN JUY” AR "qT
Il BUY” gl QIR e & I WR BHY: “Ud BOIR BUYY, “Udh BWIR U9 |1 Uy’
IR "3l BUIR BUY” e 3R s g S0, iR

(37) IIHT 58 & WUS & W, "YAGH Tdh Al BUY IR IMHIA Th FOIR SUT @
JFA TE B WM W YATH QT BOIR BUY AR IMAHIH U TR JUY B
AT Treq R ST |

AUTHORITATIVE ENGLISH TEXT
Act No. 15 0f 2023
THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT) ACT, 2023

ARRANGEMENT OF SECTIONS

Sections :

1. Short title.
2.  Amendment of Schedule 1-A.

Act No. 15 0f 2023

THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT) ACT, 2023

(AS ASSENTED TO BY THE GOVERNOR ON 6TH DECEMBER, 2023)
AN
ACT

further to amend the Indian Stamp Act, 1899 (Act No. 2 of 1899), in its application to the
State of Himachal Pradesh.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fourth Year
of the Republic of India as follows:—

1. Short title—This Act may be called the Indian Stamp (Himachal Pradesh
Amendment) Act, 2023.

2. Amendment of Schedule 1-A.—In the Indian Stamp Act, 1899, as applicable in the
State of Himachal Pradesh, in Schedule 1-A,—

(a) 1in article 3, for the words “One hundred rupees”, the words “One thousand rupees”
shall be substituted;
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(b)

(©)

(d)

(e)

®

in article 4, for the words “Ten rupees”, the words “Twenty rupees” shall be
substituted;

in article 5, for the words “Fifty rupees”, the words “One hundred rupees” shall be
substituted;

in article 23,—

(1)

(i)

for figures, signs and words “4.00% for women and 6.00% for other persons, of
the market value of the property or of the amount of purchase money, whichever
is higher”, the figures, signs and words “4.00% for women upto Rupees Eighty
Lakh and 6.00% for other persons, upto Rupees fifty lakh of the market value of
the property or of the consideration amount whichever is higher; and 8% for all
above Rupees eighty Lakh or Rupees fifty lakh, as the case may be, of the market
value of the property or of the consideration amount whichever is higher” shall be
substituted;

after the words “rupees Ten” for the sign “,”, the sign ““:” shall be substituted and
thereafter the following proviso shall be inserted, namely:—

“Provided that if within one year from the date of registration of the sale deed,
the same purchaser and seller apply for the registration of sale deed, having
market value or consideration amount more than Rupees eighty lakh or Rupees
fifty lakh, as the case may be, including the amount of the earlier deed(s), 8%
stamp duty in all cases including earlier cases, shall be charged.”;

for article 31, the following shall be substituted, namely:—

“Exchange of Property, Instrument of.

(a) between persons of blood 0.05% of the lower value of the
relation (common ancestors) exchanged property, subject to the
and between wife and husband;  minimum of Rupees one hundred and

maximum Rupees one thousand;

(b) between persons not related by 0.05% of the lower value of the
blood relations. exchanged property, subject to the
minimum of Rupees one hundred
and maximum Rupees one thousand;
and as per article 23 on the value
arrived at after deducting the lower
value of property from the higher
value of the property.”.

in article 33,—

(M)

for the figures, signs and words “4.00% for women and 6.00% for other persons,
of the market value of the property”, the figures, signs and words “4.00% for
women upto Rupees eighty lakh and 6.00% for other persons, upto Rupees fifty
lakh of the market value of the property and 8% for all above Rupees eighty lakh
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(2

(h)

(@)

G

or Rupees fifty lakh as the case may be, of the market value of the property” shall
be substituted; and

(i) at the end of article 33, the following provisos shall be inserted, namely:—

“Provided that if within one year, the same donor and donee apply for the
registration of gift deed, having market value more than Rupees eighty lakh or
Rupees fifty lakh as the case may be, including the amount of earlier deed(s), 8%
stamp duty in all cases including earlier cases shall be charged:

Provided further that for the purpose of this article, 0.05% of the market value of
the transferred property in between persons of blood relation (common ancestors)
and between husband and wife, subject to minimum Rupees five thousand and
maximum Rupees ten thousand shall be charged.”;

in article 35, for the figures and sign “5.00%”, wherever occurring the figures and sign
“6.00%” shall be substituted;

in article 40,—
(i) inclause (a),—

(a) for the figures, signs and words “4.00% for women and 6.00% for other
persons, of the market value of the property”, the figures, signs and words
“4.00% for women upto Rupees eighty lakh and 6.00% for other persons,
upto Rupees fifty lakh of the market value of the property or of the
consideration amount whichever is higher and 8% for all above Rupees
eighty lakh or Rupees fifty lakh as the case may be, of the market value of
the property  shall be substituted;

(b) after the words rupees Ten for the sign “.”, the sign “:” shall be substituted
and thereafter the following proviso shall be inserted, namely:—

“Provided that if within one year, the same Mortgagor and Mortgagee apply
for the registration of mortgage deed, having market value or secured amount
more than Rupees eighty lakh or Rupees fifty lakh as the case may be.
including the amount of earlier deed(s), 8% stamp duty in all cases including
earlier cases shall be charged; and

(i1) in clause (b), the words “subject to the minimum of rupees one hundred and
maximum rupees one thousand and duty rounded off to the nearest rupees Ten”
shall be deleted;

in article 48, in clauses (a), (b) and (c), for the words “One hundred rupees”, “One
hundred and fifty rupees” and “Two hundred rupees” the words “One thousand
rupees”’, “One thousand and five hundred rupees” and “Two thousand rupees” shall be
substituted respectively; and

in article 58, in clause A, for the words “subject to the minimum of rupees one hundred
and maximum rupees one thousand”, the words “subject to minimum of rupees two
thousand and maximum rupees five thousand” shall be substituted.
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AUTHORITATIVE ENGLISH TEXT
Act No. 34 of 2025.
THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT) ACT, 2025
ARRANGEMENT OF SECTIONS
Sections:
1.  Short title and commencement.

2. Amendment of Schedule 1-A.
3. Repea and Savings.

Act No. 34 of 2025.
THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT) ACT, 2025
(ASASSENTED TO BY THE GOVERNOR ON 2ND JUNE, 2025)
AN
AcTt

further to amend the Indian Samp Act, 1899 (Act No. 2 of 1899), in its application to the
Sate of Himachal Pradesh.

BE it enacted by the Legidative Assembly of Himacha Pradesh in the Seventy-sixth Y ear
of the Republic of India as follows.—

1. Short title and commencement.—(1) This Act may be called the Indian Stamp
(Himachal Pradesh Amendment) Act, 2025.

(2) It shall be deemed to have come into force on the 18" day of February, 2025.

2.  Amendment of Schedule 1-A.—In the Indian Stamp Act, 1899, as applicable to the
State of Himachal Pradesh, in the Schedule 1-A,—

(@ in article 23, in the proviso, at the end for the sign “.”, the sign “:” shall be
substituted and thereafter the following proviso shall be inserted, namely:—

“Provided further that where permission for conveyance of property is granted by
the State Government under section 118(2)(h) of the Himachal Pradesh Tenancy
and Land Reforms Act, 1972; the Stamp duty shall be charged at the rate of 12%
of the market value or the consideration amount, whichever is higher, irrespective
of gender, subject to the minimum of rupees one hundred and duty rounded off to
nearest rupees ten.”;



(b) inarticle 35—

(i) inclause (a), a the end, for the sign “.” the sign “:” shall be substituted and
thereafter the following proviso shall be inserted, namely:—

“Provided that where permission for lease of property is granted by State
Government under section 118(2)(h) of the Himachal Pradesh Tenancy and
Land Reforms Act, 1972; the stamp duty shall be charged at the rate of 12%
of the market value of the leased property subject to the minimum of rupees
one hundred and duty rounded off to nearest rupees ten.

Formula for calculating stamp duty on lease deeds in such cases of
permission under section 118(2) (h) of Himachal Pradesh Tenancy and Land
Reforms Act, 1972:—

12% X market value X (period of lease)/100"; and

(i) in clause (b), a the end for the sign “.” the sign “:” shall be substituted and
thereafter the following proviso shall be inserted, namely.—

“Provided that where permission for lease of property is granted by State
Government under section 118(2)(h) of the Himachal Pradesh Tenancy and
Land Reforms Act, 1972, the stamp duty shall be charged at the rate of 12%
of the market value of the leased property or the whole lease amount which
would be paid or delivered under such lease, if any, whichever is higher,
subject to the minimum of rupees one hundred and duty rounded off to
nearest rupeesten.”.

3. Repeal and savings—(1) The Indian Stamp (Himachal Pradesh Amendment)
Odinance, 2025 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the Ordinance
so repealed, shall be deemed to have been done or taken under the corresponding provisions of this
Act.
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